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ACT No. X1II oF 1903.

PASSED BY THE GOVERNOR GENERAL or Inpia in Counorrn,

(Recezved the assent of the Governor Genmeral on the 18th
September, 1903.)

An . Act further to amend the Lepers Act;.

1898..

WHEREAS it .is expedient further to a'mend the
Lepers Act, 1898, by providing for the segregation
and medical freatment in British India of lepers

belonging to Native States; It is hereby enacted as
follows :

1. This Act may be called the Lepers (Amend-

,ment) Act, 1908.

‘2. After section 18 of the Lepers Act, 1898, ‘the
following section shall be added, namely '

leper or class of lepers, with respect to whom an
order for segregation and medical treatment has been
made by a Magistrate having jurisdietion within the
territories- of any Native Prince or State in India,
may be sent to any leper-asylum specified in such

_order; and thereupon the provisions of this Act and

of any rules made thereunder shall, with such modi-
fications not affecting the substance as may be
reasonable and necessary toadapt them to the subject-
matter, apply to any leper sent to a leper.asylum in
pursuance of such notification as though he had been

sent by the order of a Magistrate havmg jurisdiction
under this Act.”

_ | 1898,
_ “19. The deernor General in Council may, by
notification in the Gazette of India, direct that any
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